
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD 13ENCH HYDERABAD 
O.A. NO. 849 of 1993 

Between 	 t(N *SN 0,4, Lit. C k~,%A 

~\4:~ 	
—8-1 9~93 _~~tod: 26 

Smto~ L.Vijayalakshmi 	 L ­~' , 	
— 

00* 	 Applicant 
And 

I*-! The Governm ent_.of India p represented by principle Secretary, P&T * New Delhi. 

2.4 The Chief Medical Officer,' P&T Dispensary, Visakhapatnam'.-, 
3" 

The Dy.~ Oirecter,'-Bf M8diC2lsfl9ft19K%~x9&% C/o Chief P.M.G. Abids o - Hyderabadil 
40, Post Master Genor2l*--Visakhap2tnam'_' 

Respondents 

Counsel for the Applicant t2kshminarayan2 
Counsel for the Respondents 	Sri 	*,V,Ram2na, Addl. CGSC.- 

CORAM- 
Han'ble Mr. A.B,Garthit Aiminist'' r2tive Member 
Hon'ble Mr..T.Chandrasakhar Raddy v JUdiCi2j Member 

The.Tribunal made the-following order.-- 
M 

Ai-Ne.648/93 is for Permission to file additional grounds 
in O.A..849/93.'2 The additional grounds have a bearing an the main 
relief sought by the applicant in the O.'A. After hearing 

learned counsel for both the parties MAi-64B/93-is allowed. MA . 1 
648/93 may be read as a part of the Oe'A.'849/93.' 

M.A.649/93 contains a prayer for a direction to the 
respondents not to evict the applicant from quarter No.-F4 of- 
Type I of Postal Quarters, Visakhapatnam pending final disposal 
of the O.A e 

When the OR came up for admission an 2B."7­1993, notices 

were issued to the respondents for filing counter.' The case 

is pasted for admission an 84'9*_1993'~ . On the same data an interim 
order was passed, they said that the respondents would not fill 
up the post of Dresser in P&T Dispensary, Visakhap2tnam,'-, In 

this MA the applient pleaded that in view of the sickness of 
her husband and the poverty of the family, they would not 
be able to maintain themselves, if they are evicted from the 

present Government quarters'. There is also the possibility of 

the respondents allowing the applicant to stay in the same 
quarters in case the GA is allowed in her favour" In view of 

Contd.-....2/— 

i 



: 2 : 	
cyu~ I 

this we direct the respondents not to evict the applicant 

ffem q.warter No.'F4 of Type-I of postal Quarters, Visakha- 

patnam till. further orders' As rogards the rent, the 

respondents shall collect the same in accordance with-this 

extant rulss~. If for-2ny reason the applicant fails to 

pay rent as per:extant rules-it is open for.-the respondents 

to take any action open to them in accordance with Law* 

De uty Registrarl 

3ut 3.~) 

Copy to:~ 

n p 	Secretary, P&T, Government k Pri 'ci' le,,'_ 	 of India 
New Delhi. 

2.4 The Chief Medical Officer* P&T Dispensary* Visakhapatnam-20,1 

3. The Dy. Director of . Madicall C/o Chief P.M.W,'Abids, Hyd.4~—, 

4,4 Post Master General* Visakhapatnam,~, 

S* 
- 

One copy to Sri. 
- 
IT.4 Lakshminarayana, advocates CAT q Hyd 

60-, One copy to Sri.- N.V,_Ramana, Addl. CGSC O CAT 9 Hyd. 

7. One spare copy. 

Rsm/- 


